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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce) ‘
New Delhi, the 14th May, 2004

$.0. 1244.—In exercise of the powers conferred by
sub-section (1) of Section 7 of the Export (quality Control
and Inspection) Act, 1963 (22 of 1963) read with sub-rule
(2) of e 12 af the Export (Quality Control and Inspection)
Rules, 1964, the Central Government hereby recognises for
a period of three years from the date of publication of
this notification, M/s. Quality Services & Solutions
(Goa), located at Flat No. 109, Khalap Mansion,

Vasco-da-Gama, Goa-403802, as an agency for the

Inspection of minerals and Ores, Group-1, namely, lron
Ore, Manganese Ore, Ferro manganese including Ferroman-
ganese slag, Bauxite including Calcined Bauxite specified
in the Schedule annexed fo the Ministry of Commerce
notification number S.0. 3975, dated 20th December,
1965, prior to expart at Goa subject to the following
conditions, namely.—

@ that M/s. Quality Services and Solutions
(Goa), shall give adequate facilities to the
officers nominated by the export Inspection
Coungcil in this behalf to examine the method
of inspection followed by them in granting
the certificate of inspection under rule 4 of
the Export of Minerals and Ores Group-I
(Inspection) Rules, 1965,

@) ThatM/s. Quality Services and Solutions (Goa),
in the performance of their fanction under this
notification shall be bound by such directives
as may be given to thém inwriting from timeta

time under sub-rule (1) of rule 12 of the Export
(Quality Control and Inspection) Rules, 1964;
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New Delhi, the 14th May, 2004

$.0. 1245.—Inexercise of the powers conferred by
Section 17 of the Export (Quality Control and Inspection)
Act, 1963 (22 of 1963), the Central Government hereby
makes the following rules further to amend the Export of
 Honey (Quality Control, Inspection and Monitoring) Rules,
2002, namely :— '
"1 (1) These Rules may be called the Export of Honey
" (Quality Control, Inspection and Monitoring)
Amendment Rules, 2004.
(2) They shall come into force from the date of their
publication in the Official Gazette. -
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2 In'the Export of Honey (Qualny Control, Inspec-
tion and Monitroing) Rules; 2002, —

) Insub rule (a) of rule 3, for the words “the council

shallissued necessary instruction in this regard.”
The words “the council shall issue necessary in-
struction in this regard, or” shall be substituted;

@) in rule 7, for sub-rule (d) the followmg sub rule
shall be substituted, namely:—

“(d) The appeal shall be chsposcd of within thirty days
of its receipt.”

[F. No. 6/3/2000-E] & EP]
RAJ SINGH, Director

 Note :— The Principal rules were published in the Gazette
of India, Part I1, Section 3, sub-section (ii)'vi'de
5.0. 277(E) dated the 4th March 2002 and was _

subscquently amended vide notification .0, No.

1444(E) dated 19th December, 2003,
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S.0. 1246.—In_ pursuatce: 8 ithe sub-rule 4) of .
rule 10 of the Official Language (Usei’otoﬁcxalpurpbses ,

of the Union) Rules, 1976, the Central Government hereby
notifies the following office whereof more than 80% of
staff have acquired the working lmowiedge of Hindi :—

1. Bharat Wagon& Engmecnng Companv Ltd.

Muzaffarpur Unit, . - ;
Muzaffarpur-842001 (Bikiar) -

haa, electe:l Dr P K. Singh, \nce_-cmmﬂur Chandra

. 2. Bharat Wagon& Engineering Co. Limited,
Zonal Office, 104 Akashdeep
26-A Barakhamba Road,
. > New Delhi=110001
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